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 MR.  DEPUTY-SPEAKER:  The  question  is:

 "That  this  House  do  further  extend

 upto  the  last  day  of  the  first  week  of
 the  next  session  the  time  for  the  pre-
 sentation  of  the  Report  of  the  Com-
 mittee  of  Privileges  in  regard  to  alle-

 gation  made  by  Shri  KP.  Un-
 nikrishnan,  M.P.,  against  the  Minis-

 ter  of  State  in  the  Ministry  of  Com-
 merce  (Shri  Priya  Ranjan  Das  Munsi)
 on  10th  December,  1987,  during  dis-

 cussion  on  ‘No  Confidence  Motion’.”

 The  motion  was  adopted

 12.245  hrs.

 BUSINESS  ADVISORY  COMMITTEE

 [English]
 Sixtieth  Report

 THE  MINISTER  OF  STATE  IN  THE  MIN-
 ISTRY  OF  PARLIAMENTARY  AFFAIRS  AND
 MINISTER  OF  STATE  IN  THE  PRIME  MIN-
 ISTER'S  OFFICE  (SHRIMATI  SHEILA  DIK-
 SHIT):  |  beg  to  move:

 "That  this  House  do  agree  with  the
 Sixtieth  Report  of  the  Business  Advi-
 sory  Committee  presented  to  the
 House  on  the  2nd  November,  1988."

 MR.  DEPUTY-SPEAKER:  The  question  is:

 "That  this  House  do  agree  with  the
 Sixtieth  Report  of  the  Business  Advi-

 sory  Committee  presented  to  the
 House  on  the  2nd  November,  1988."

 The  motion  was  adopted

 12.25  hrs.

 MATTERS  UNDER  RULE  377

 [Translation]

 (i)  Steps  needed  to  check  dengu
 fever  and  encephalitis  in

 Gorakhpur  division  of  U.P.

 SHRI  MADAN  PANDEY  (Gorakhpur):
 Hon.  Deputy  Speaker,  Sir,  many  parts of
 the  country  are  inthe  grip  of  dengu  fever
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 and  encephalitis  etc.  They  are  prevalent  in
 the  epidemic  form  in  eastern  parts  of  Uttar
 Pradesh,  specially  in  Gorakhpur  division.
 About  2000  people  have  been  admitted  in
 the  hospitals  and  thousands  of  people
 have  fallen  victims  to  these  epidemics.
 Considering  the  severity  of  this  epidemic,
 the  Health  Ministers  of  the  State  and  the
 Central  Government  have  visited  the  area
 twice.  Inspite  of  providing  medical  facili-
 ties,  there  is  no  let  up.  Perhaps  both  causes
 and  the  cure  of  this  epidemic  are  not  yet
 known.

 1  would  request  that  immediate  steps
 should  be  taken  to  implement  the  Research
 Project  sponsored  by  the  Gorakhpur  Medi-
 cal  College  and  researchers  may  be  sent
 there  from  other  parts  of  the  country  also

 0  find  out  the  causes  as  well  as  cure  of  this
 epidemic  and  make  arrangement  to  fight
 this  menace.

 [English]

 (ii)  Need  to  upgrade  the  Agricul-
 tural  Research  Complex  at  Ella,
 Old  Goa,  into  a  full-fledged
 institute

 SHRI  SHANTARAM  NAIK  (Panaji):  In-
 dian  Council  of  Agricultural  Research  have  a
 Research  Complex  in  Goa  since  1976.  It  is
 under  the  administrative  control  of  Central
 Plantation  Crops  Research  Institute,  Kas-
 sargod.

 Initially  for  want  of  proper  land  and
 building,  research  activities  were  carried  on
 at  Goa  Government's  farms  and  on  farms
 of  private  persons.  Since  1982,  the  com-
 plex  has  been  shifted  to  Ella,  Old  Goa,  oc-
 cupying  an  area  of  19.6  hectares  on  which
 research  is  being  carried  on  and  an  addi-
 tional  34.4  hectares  which  has  been  made
 available  to  the  complex  by  Goa  Govern-
 ment  in  1987,  on  which  research  activities
 are  to  be  commenced.

 Goa  is  now  a  full-fledged  State  and
 hence  in  place  of  a  mere  research  complex
 headed  by  a  Deputy  Director,  the  State  is
 entitled  to  have  a  full-fledged  institute
 headed  by  a  Director  and  other  requisite
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 machinery.  It  is  also  not  just  and  proper
 that  the  research  complex  of  one  full-
 fledged  State  should  be  under  the  adminis-
 trative  control  of  an  Institute  functioning  in
 another  State.  Goa  has  neither  an  Agricul-
 tural  University  nor  even  a  college.

 In  the  circumstances,  Union  Ministry  of
 Agriculture  should  take  immediate  steps  to
 upgrade  the  said  Agricultural  Complex  at
 Ella,  old  Goa,  into  a  full-fledged  Institute.

 (iii)  Need  to  take  steps  to  help  the
 engineering  industry  in  the
 country  to  overcome  the  crisis
 caused  due  to  shortage  of  raw
 materials,  etc.

 DR.  KRUPASINDHU  BHO!  (Sambalpur):
 Engineering  industry  in  the  country  is  in
 precarious  condition.  The  engineering  units
 are  facing  crisis  due  to  shortage  of  raw  ma-
 terials,  low  capacity  utilisation  and  financial
 constraints.  The  continuing  shortage  of
 steel  is  playing  havoc  with  this  industry.

 Most  foundaries  in  the  Western  region
 are  languishing  as  supply  of  pig  iron  has
 not  been  adequate  and  regular.  The  full  re-
 quirement  supply  scheme  of  Government
 of  India  has  a  drawback  as  specific  re-
 quirement  of  industries  for  thinner  or
 thicker  coils  of  particular  sizes  are  not  met
 due  to  which  the  units  had  to  make  huge
 financial  arrangements  in  advance  in  a
 short  time.  Many  mini  steel  plants  are

 heading  towards  sickness  due  to  scarcity’of
 melting  scrap  and  rising  cost  of  scrap  in  in-
 ternational  market.

 1  would  like  to  suggest  to  Government
 to  take  the  following  immediate  measure
 so  that  the  engineering  units  overcome  the
 crisis  situation:--

 (1)  The  Steel  Authority  of  India  Ltd.
 should  change  the  present
 distribution  pattern  of  scarce  raw

 material  through  different
 schemes  instead  of  producing
 more  to  improye  the  availability  of
 indigenous  steel;  and

 (2)  The  proposal  to  consider  fiscal  in-
 centives  in  the  form  of  import
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 duty,  reduction  on  scrap,
 exemption  from  excise  duty  and
 modvat  facility  to  mini  steel  units
 should  be  implemented  without
 any  further  delay.

 (iv)  Need  to  check  illegal  felling  of
 trees  in  the  Country  particu-
 larly  in  Orissa

 SHRI  RADHAKANTA  DIGAL  (Phulbani):
 Large  scale  smuggling  of  timber  in  Orissa
 has  assumed  threatening  proportion.  Tim-
 ber,  teak,  piasal  and  rosewood  are  smug-
 gled  out  regularly  from  the  forests  in  con-
 nivance  with  a  section  of  forest  authorities.
 Despite  illegal  felling  of  trees,  authorities
 remain  apathetic.  They  ignore  such  goings
 on  since  the  smugglers  maintain  close  ties
 at  high  levels.  According  to  an  estimate  58
 per  cent  of  the  forest  in  Balangir  district
 alone  has  been  destroyed.  Forest  in  a  large
 area  in  Phulbani  district  has  been  de-
 stroyed  too.  In  many  areas  of  the  State  logs
 are  bumt  for  manufacturing  Charcoal  which
 is  sold  at  Rs.  40  to  Rs.  50  per  bag.  Huge
 Stocks  of  timber  worth  several  lakhs  of  ru-
 pees  which  is  lying  in  depot  is  being  de-
 stroyed  by  worms.  Besides,  timber  is  often
 carried  away  in  bullock-carts  and  trucks  in
 connivance  with  a  section  of  forest  de-
 partment  authorities  and  often  transported
 by  boats  through  the  Mahanadi.  According
 to  one  estimate,  the  State  is  losing  forest
 products  worth  Rs.  100  crores  every  year
 owing  to  natural  or  man-made  fires.

 The  unabated  felling  of  trees  has.an  ad-
 verse  effect  on  ecology  in  State,  resulting  in
 recurring  floods,  drought  and  other  natural
 calamities.  The  farmers  suffer  on  account  of
 large  scale  degradation  of  forests.  |,  there-
 fore,  urge  upon  the  Government  of  India  to
 issue  necessary  instructions  to  the  State
 Governments  in  this  regard  and  save  the
 forests  from  destructions.

 (v)  Need  to  increase  the  quota  of
 edible  to  Maharashtra,

 SHRI  SHARAD  DIGHE  (Bombay  North
 Central):  The  State  of  Maharashtra  is  a
 deficit  State,  so  far  as  edible  oil  is  con-
 cemed.  In  Maharashtra,  groundnut  oil  is

 -


